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[Secretary]

(ii) The Public Premises (Evic-
tion of Unauthorised Occu-
pants) Amendment Bill, 1968.

MR. SPEAKER: The question 1s:

“That thig House do recommena

12.23 hrs,

GOVERNMENT (LIABILITY IN
TORT) BILL

SHRI A. K. SEN
West): I beg to move:

“That this House do appoint
Shri Baij Nath Kuree] to the
Joint Committee on the Bijll to
define and amend the Law with
respect to the liability of the Gov-
ernment in tort and to provide for
certain matters connected there-
with, in the vacancy caused by the
death of Shri Mali Mariyappa.”

MR. SPEAKER: The question 1s:

“That this House do appoint
Shri Baij Nath Kuree] to the
Joint Committee on the Bijll to
define and amend the Law with
respect to the liability of the Gov-
ernment in tort and to provide
for certain matters connected
therewith in the vacancy caused
by the death of Shri Mali
Mariyappa.”

The motion was adopted.

SHRI A. K. SEN: I beg to move:

“That thjs House do recommend
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committee on
the Bill to define and amend the
law with respect to the liability
of the Government in tort and to
provide for certain matters con-
nected therewith, in the vacancy
caused by the resignation of Sardm
Raghbir Singh Panjhazari and do
communicate to this House the
name of the member so appointea
by Rajye Sabha to the Joint Com-
mittee.”

(Calcutta North

to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committee on
the Bill t0 define and amend the
law with respect to the liability
of the Government intort and to
provide for certain matters con-
nected therewith, in the vacancy
caused by the resignation of Sardar
Raghbir Singh Panjhazari anq do
communicate to this House the
name of the member so appointed
by Rajya Sabha to the Joint Com-
mittee.”

The motion way adopted,

12,24 hrs,

ENEMY PROPERTY BILL
MR. SPEAKER: Shri Dinesh
Singh.

SHRI S. M. BANERJEE: How does
it come under Commerce Ministry?

We are unable to understand.

MR. SPEAKER: He may throw
some light on it. Let us hear him.
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*Moved with the recommendation of the President.



